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Nadu. 

(v) Need to start seamen training 
centre at Beypore port, Keralaand 
make it an all weather port 

SHRI E. -"HAMED (MANJERI) 
Malabar is the most backward area in Kerala. 
Beypre port near Calicut is one of the 
importa"t Beypore minorportsofthe country. 
There is a steamer iine service sailing 
between Beypore and Lkshadweep Islands. 
But ail jevelopment programmes prepared 
to make in an all-weather prot have not been 
sanctior.ed by the Central Govemmel'lt. There 
is a proposal to start 3 training institute for 
seamen al Beypore utilising natural facilities 
around Beypore Port. That p:heme is still 
pending before the Government. 

I urge upon the Central Government 
to take expeditious steps to start the proposed 
seamen training centre as Beypore and make 
Beypore an ali-weather port. 

(v) Need to supply speed boats 
to Kerala strict 
implementation of fishing 
regulations in the state. 

SHRI P.C. CHACO (TRICHUR): 
Enforcement of the manne fishing regulations 
has been a major concern for the Kerala 
Government as disputes between taditional 
fishermen and I fishing oat owners are 
developing into a serious law and order 
prolem. Speed boats au.. reuired for the 
supervision and implerr."!ntation Of the 
provi~ions of the fl~;hing treulations. Then 
Central Government has sanctioned a new 
scheme for prOViding speed-boats to the 
State Governments. The Kerala Govemment 
have reuested the Ministry of Agriculture to 
make arrangements for supply of eight such 
sllch boats. 

I. therefore, reu'. st the Central 
Governcmnt to t,\kc immediate necessary 
nction In this reg:wi. 

Dispproval ot the Protection of 
Human Rights Ordinance 

1517' hours 

STATUTORY RESOLUTION RE : 
DISAPPROVAL OF PROTECTION OF 

HUMAN RIGHT OF ORDINANCE 
AND 

PROTECTION OF HUMAN RIGHTS 
(BILL) 

[English] 

MR. DEPUTY-SPEAKER: We Shall 
now take up further discussion on the 
Statutory Resolution and Protection of 
Human Rights Bill. The time allotted to this 
subject was three hours and time already 
consumed is two hours and twenty-six 
minutes. Thirty-four minutes is the balance. 
Shri Ramesh Chennithala was on his feet. 

SHRI RAMESH CHENNITHALA 
(Kottayam) : Mr. Deputy-Speaker. Sir~the 
first World Conference or. Human Rights 
held in Iran adopted a Charter. After25 year. 
in June 1993 this Charter was up-dated in 
Vienna. In Vienna a document was passed 
considcering the present day requirements 
for the promotion and protection of HUlT'an 
Rights. 

It was very evident that the 
Government of India had given top priority 
forthe promotion and preservation of Human 
Rights in our country. India was always a 
Signatory to all these internatinal Charters. 

The introduction of this Bill by our 
hon. Home Minister is definitely a novel 
chapter in the Indian parliamentary practice. 
Nobody can challenge the credibility as well 
as the bona fides of this Commission. The 
Commission has direct pOlitical and social 
dimensions which are beyond the purview of 
social justice and its decisions are going to 
playa vital role in changing the destiny of our 
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nation. We have independent courts, we 
have Fundamental Rights enshrined in our 
Consitution, we have a very independent 
and vlgilant Press and we have got our 
Parliament. All these will definitely go a long 
way in protecting the Human Rights. 

Why the Government of India has 
promulgated an Ordinance for setting up a 
Commission? It is for creating an awareness 
among the people about the human rights 
and to create a sense of feeling among the 
people of India. The Government of India is 
very much concerned about protecting the 
human rights not only inside the country but 
also outside the country. We must give a 
message that Inciia is a country which is 
protecting the human rights and we will 
preserve the rights of the humanity. 

This Bill has given weightage to the 
iudicial members unlike other Bills. If we go 
through the Bill, we will be able to understand 
that we are giving more weightage to the 
judicial members. That is why,the credibility 
of this Commission is very high. This is a 
model to all other countries. If a simple 
petition IS sent to this Commssion, the 
Commission can institute an enquiry on that 
petition. This Commission can interfere in 
any pending cases which are in the courts 
and this will definitely be helpfulfor preventing 
the misues of the official machinery. For 
exmple, take the case of custody deaths. 
Nowadays we hear a lot of news in the 
newspapers that there are deaths in the 
custody. Even in the police custody, a lot of 
people were torturded and murdered. Such 
items and items like rape and fake encounters 
are appearing in the newspapers. There are 
a lot of ;nstanc~s about the fake encounters. 
I do not want to go into the details. 

Section 13 relates to the human rights 

Rights Ordinance 

courts. There is a special provision for setting 
up District Level Session Courts. But, I have 
a request to the hon. Home Ministerto make 
it mandatory because the State Governments 
will definitely evade thIS thing. It must be 
made mandatory. The State Governments 
should be asked to provide enough financial 
support for the smooth performance of this 
District Level Session Courts because India 
is a vast country and the Commission in the 
apex will not go into all the details. So, we 
have set up State Level Commissions as 
well as District Level Session Courts. If the 
State Government is not giving adequate 
financial support to this District Level Session 
Courts, they cannot function very well. So, 
this must be a mandatory one. 

Sir, a lot of hue and cry is there about 
taking the army personnel and paramilitary 
personnel. A lot of allegations are also there. 
I do not wart to go into the details. Of course, 
we are proud 01 our military, Navy and Air 
Force who ar.e working in very hazardous 
situations. The Government of India should 
take care about their activities also. 

There are reports about the fake 
encounters in Punjab and in other States. I 
was told that 125 officers were punished 
because of the excesses commited by them. 
Unfortunately, the publicity is more. 

Han. Finance Minister is present in 
the House. During the Vienna conference 
when our officials and delegations were going 
inside, some people were coming out with 
posters, some people distributed pamphlets 
about the exaggersted picture of Punjab and 
Jammu and Kashmir. It is very unfortunate. 
We must take adequate precaution so that 
our military personnel and paramilitary 
personnel should act with caution and nobody 
level chanrges against our prestigious military 
and paramilitary forces, I wonder why the 
Army is not coming voluntarily before the . 
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Commission to prove that only few are doing 
. the crime. Whytheentireforceswasblamed. 
More transparency is needed in this. 

Indian army is one of the best armies 
of the world. I think that our army officials 
should come forward voluntarily before the 
Commission so that they are able to prove 
that tlotthe entire army but only a few people 
are culprits. We can find few such people 
everywhere. The entire army's fame and 
name should not be tarnished by such 
isolated incidents. I think their activitias should 
be mor~ transparent so that we are able to 
save the prestige of our' army and para-
military forces. 

Regarding the misuse of TADA, I 
want to say that I have seen and I have 
experienced personally during the last 
Government's time that lot of people were 
booked under T ADA for no reason. Because 
of the political enemity, they were taken into 
custody and booked under TADA.I think the 
Home Minister had sent a circular to all the 
State Governments to give a periodical report 
about TADA. I want to know from him how 
many States have sent such periodical 
reports. So many Congress people, so many 
pOlitical enemies of the then Government of 
Rajasthan were booked under T ADA. 

AN HON. MEMBER : By BJP 
Government 

• SHRI RAMESH CHENNITHALA : 
Ves, by BJP Government. So, our 
Governmel'\t should take care to see that 
this TADA is not misused. There must be 
some mechanism to prevent the misues of 
T ADA and the practice of employing the 
army. 

\ want to ma\(e one more important 
point. Wherever some incidents happen in 
our country, we employ army. Army's job is 

entirely different. The responsibility of 
maintaining law and order is entirely vested 
in the local police. But wherever something 
happens, we are sending the army there. 
This practice should be stopped. The 
employment of army should be curtailed. 
The use of army for internal civil duty should 
be decreased. Army is meant for a different 
purpose. The exaggerated reports which are 
appearing "in the papets will definitely 
demoralise our para-military forces which 
are working in very hazardous situations. 

In India, we are very much conscious 
about the human rights. Whatever the other 
people may say, timing of publicity is the 
most important thing. For that, our diplomatic 
efforts are not at all effective. Countries like 
America and European countries are so 
much concerned about the human right in 
India. I think our diplomatic corps should be 
more vigilant so that this type of exaggerated 
reporls must be corrected and India's prestige 
and India's name is saved. 

I welcome this Bill and I support this 
Bill. I do not want to go into all the details but 
I think more teeth should be giVen to this 
Commission so that it can function properly 
and can ensure that'a country like India. 
which is the largest democracy in the world. 
is able to j)rotect the human rights very well. 
Thank you very much. Sir. 

(Translation] 

SHRIRAMVILASPASWAN(Rosera) 
: Mr. Deputy Speaker, Sir. I am not sure 
whether this Bill will again be taken up 
tomorrow or on Monday. If the discussion is 
taken up again on Monday then I would like 
to dell at length that very day only. However. 
tOOB'1 \ wou\ci \\\I.e \0 ciraw\he attention o\\he 
\'\on. Mit\is\et\owatQs\W()\h~ point'S. Bei"g 
a Member ot the Standing Committee on 
Home Affairs. I am very happy to note that 
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many changes have been made in the Bill on 
the lines of the contents of the Report 
submitted by the Committee. However, the 
main issue remains unchanged. Howso ever 
sound any vehicle may be. the actual running 
depends on Ihe person controlling the 
steering. Human Rights Protection Bill is 
very good. Shri Manmohan Singh is present 
in the House. He always argues in favour of 
these rights but who will manage the whole 
affair Appointing authorities both the Pri(TIe 
Minister and the Leader of the Opposition 
are the politicians. We elect the Speaker and 
tho Chairman. Though they are also 
associated with one or the other political 
party, yet after assuming office they work in 
partisan manner. In my opinion as long as 
Cheif Justice is not appointed on the 
Commission as we have suggeste .. , even if 
you go through the interview of Shri B. G. 
Verghese ... 

[English] 

MR. DEPUTY SPEAKER: Shri 
Paswanji, you may continue later. We will 
take up the Private Members' Business now. 

SHRI RAMVILAS PASWAN: Sir, the 
problem is that I will not be here tomorrow. H 
this 8111 comes tom morrow, I ,,!iII not be here. 
If.l comes on Monday then I will be able to 
speak. I request you to kindly allow me for 
only five minutes. I will be concluding at 3.35 
p.m. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) : Sir, let him complete. 

MR. DEPUTY SPEAKER : Is it the 
desire; of the House to extend the time to 
allow the Member to cQmplete his speech? 

SEVERAL HON. MEMBERS: Yes. 
. t 

MR. DEPUlY SPEAKER : The House 
is really very liberal. 

(Interruptions) 

SHRI UMRAO SINGH 
(JALANDHAR): Sir. if the Opposition wants, 
let the Private Members' Business be 
suspended today. 

MR. DEPUTY SPEAKER: Let Shri 
Paswan complete his ::.peech. 

[Translation] 

SHRI RAM VILAS PASWAN : Tile 
PM Office remain::' quite busy. Therefore, 
instead of the Prime Minister, the Home 
Minister should be associated with the 
Commission because the Hom£: MInistry will 
have to oversee :mplementation of the 
recommendations. Therefore, instead of the 
Prime Minister the Chief ,Justice shouiO be 
on the Commission to give it a noro 'polillcr,1 
touch. 

Besides, in the Definition clauses, in 
the beginning. 

[English) 

Sir, Clause 2(1) (a) says: 

• armed forces· means the naval, military 
and air forces and incllJdes any 
other armed forces of . 

the Union 

[ Translation} 

I urge the Minister of Home Affairs to 
delete everything after 'and' because Army 
nas got its own independent status. Even in 
the case of Army, powers have been given to 
the Commission to publish its reports but 
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right of Investigation has not been given. Ii 
any matter cannot be investigated.. then 
how can the report be submitted? Therefore, 
I urge upon the Government to keep para-
military forces out of its purview. Para-military 
Forces are constantly·on the job. Please do 
not club them with Armed Forces. Please 
include a seperate clause for all this. There 
is a need to have a seperate·clause because 
of the provision of Court Martial inthe Armed 

. Forces, though it is practised in case of Para-
military Forces also at some places. 
Theretore, have a separate clause for 
distinction. 

Thirdiy ,I would like to submitlhatthis 
is not Ihe quebllon 01 internion of the 
Government but somewhere something has 
been left out. ProviSion for tnree Members 
have been made-one Member will be the 
Chairman cf tnc: Scheduied Castes and 
Scheduled Tribes Commission, second 
Member'.'v;U be Chairper son of the Minorities 
CommiSSion and third Member will be the 
Chairpersor o' t","l Commission for Women. 
However, It-Iere is one more Commission in 
the country, called the commission for 
Backward Classes. My opinion is that if the 
Chairperson of these three Commissions 
are included and the Chairperson of 
Backward Commission is not included, there 
will always be the possibility of injustice. I 
would like to urge upon the Government to 
appoint the Chairperson of the CommiSSion 
for Backward Classes also as a Member. 

My fourth suggestion is in regard to 
my recent meeting with Shri Tarkunde and 
those involved in civil rights movement. They 
have pointed outthal the Secretary appointed 
i'n this regard has been given the status of 
Secretary General. But the person on this . 
post may be required to investigate the 
matters concerning persons of higher status. 
In view of. this, the post of Secretary General 
slfould be designated as Secretary to the 

Commission. Althe same time no restriction 
should be imposed that he should be of the 
rank of a Secretary in the Central 
Government. He can be a Secretary, also 
but a person in the civil field should also be 
eligible for appointment if found suitable, so 
that he may investigate the matter 
independently. 

It is perhaps t'le first instance where 
the object of the committee has been fulfilled 
to a great extent by this Bill. There is a great 
difference between the previous Bill and the 
present Bill. The Government had issued an 
ordinance which was not appropriate in the 
opinion of the Committee. But since 
international seminar was going to be held 
and the session was about to start, the 
Government issued the ordinance. Now 
another Bill has been brought. I would like 
the Government to pay attention to the four 
suggestions I have given and accept them. 
These are,.to separate the Armed Forces 
and Para-military Forces, to appoint the 
Chairman of Backward Cqmmission, 
changing the status of the secretary from 
Secretary General to Secretary to the 
Commission and inclusion of the i Chief 
Justice in the Selection Committee. I feel 
that if the Government accepts these 
suggestions, the aim of the Bill will be fulf-
illed. The Commission will be able to see and 
s investigate into the incidents of human 
right violations wherever they take place. 

I wou!d not lik~ to go into the detarls 
of what happens at a particular place; these 
are min~r issues,like the recruitment of stafl 
in the State Commission anO the National 
Commission. Though a demand has a:ready 
been made that the authority for staff 
recruitment should be' given to thG 
Commissions which is not with them at 
present. These are minor Issues which I 
would like to raise separately. My submission 
to the Central Government and the hon. 
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Minister of Home Affairs is that they should 
agree to these suggestions. I had assured 
that I would concl':lde by 3.35 p.m., and the 
hon. Minister of Parliamentary Affairs is 
showing me his watch, time and again. With 
these words, I conclude. 

15.35 hrs 

STTANDINNG COMMITTEE ON HUMA 
RESOURCE DEVELOPMENT 

Third Report 

[English) 

SHRIMATI MALIN I 
BHA n ACHARYA (Jadavpur) : Sir, I beg to 
lay on the Table a copy (Hindi and English 
versions) of the Third Report of the 
Department Related Parliamentary Standing 
Committee on Human Resource 
Development on the working of. the 
Department of Women and Child 
Development (regarding Child 
Development), Ministry of Human Resource 
Development. 

MA. DEPUTY·SPEAKER : The 
House will now take up Private Members' 
Legislative Business. 

1536hrs. 

PROTECTION OF PROPERTY RIGHTS 
OF WOME AD GIRLS BILL' 

[English] 

SHRI SHRAVAN KUMAR PATEL 
(Jabalpur) : Sir. I beg to move for leave to 
introduce a Bm to protect the property rights 
of women and for malters connected 

therewith. 

MR. DEPUTY·SPEAKER The 
question is: 

... 
·ThaU~ave be granted to introduce 
a Bill to~,rotect the property rights 
of women and for matters 
connected therewith.' 

The Motio was Adopted 

SHRISHRAVANKUMARPATEL: I 
Introduce the Bill. 

15.36112 hr •• 

un AR ORISSA CETRAL UNIVERSITY 
BILL" 

[English] 

DR. KARTIKESWAR PATRA 
(Balasore) : Sir, I beg to move for leave to 
introduce a Bill to establish and incorporate 
a teaching and residential University in the 
State of Orissa and to provide for matters 
connected therewith or incidental thereto. 

MR. DEPUTY·SPEAKER : The 
question is: . 

• That leave be granted to introduce 
a Bill to establish and incorporate a 
teaching and residential University 
in the State of Orissa and to provide 
for matters connected therewith or 
incidental thereto ..• 

The MotIon was adopted 

DR. KARTIKESWAR PATRA 
introduce the Bill. 

·PLlblished in Gazette of India. Extraording, Part II. Section 2. dated 17-12·94 


